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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original Application No. 170 {/of 2004

Jabalpur, this the 9th day of August, 2004
Hon’ble Mr. M.P. Singh, Vice Chairman

EhPaz Khan, S/o Sher Khan,

Aged about 24 years,

R/o Bedhra Mohalla, Nearby Goutamji

Ki Madiya, Garha, Jabalpur. : -
District- Jabalpur(Madhya Pradesh) ; APPL ICANT

(By Advocate - None)
VERSUS

1. Union of India, ,
" Through-Defence Secretary,
Ministry of Defence, New Delhi.

2. The Personnsl Officer(General)
Through-Commandant Central
Ordinance Depot, Jabalpur. :
District- Jabalpur(Madhya Pradesh) RESPONDENTS

(By Advocate - Shri P,Shankaran)
ORDER (ORAL)

- As none is present for the gpplicant, I invcke the
provisions of Rule 15 of CAT (Procedure) Rules, 1987. Heard

the leamed comsel for the respondents,

2, By filing this Original #4pplication the applicant has
claimed the following main relief 3
w (i) to direct the respondents to appoint the
applicant on any suitable post according to qualification
of the applicant on compassionate ground and to guash the

so called decision of final meeting dated 2.7.2002
Annexure A-13,"

3. The brief facts of the case are that the father of the
applicant was working as Senior Store Superintendent in
Central Ordnance Depot, Jabalpur. He died in hamess on ‘
11.5.2001, leaving behind the starving family who have no
Source of income and no source of livelihood. The applicant
who is son of the deceased Govemment servant has applied for
compassionate appointment. The respondents have considered the

application of the applicant and rejected the same on 2nd July

Mz. Hence, he has filed this Original Application.
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4, The /ZeSpondentS in thelr reply have stated that the
father o'f‘ the applicant Shri Sher ‘Khan died on-11.5.2001. As
per the existing policy for campassionate appointment, the
cases of compassionate appointments are to be considered by
the Board on three consecutive times within a year that too
within the ceiling of 5% of the posts eamarked under direct
recruitment quota occuring in a year, ‘e‘hile oonsideringb the
cases, points are awarded to each attributes of the cases as
per policy laid down by ﬁ’ie Ministry of befeacé in its
- J.etter dated 9.3.2001 and those who could securé more points
and topp éd in the list are offered appointment against
~available vacancies, This process is followed in subsegquent
two times also .A.i; in the 188t board, & cahdida'_ce could not
secure the position in the list d@énding on availability
of vacancies, such caéses are drOppebd from the list and the
result is communicated to the candidates. The case of the
applicant was considered thrice by separate Board of
Officers out of which two boards wére held at COD, Agra
on 4,3.,2002 and again on 28,3.2002. The details of th e marks-
obtained by {'he applicant in the first and second Board are
given below 3 |

"Wacancy available No, of candi- Marks Secured Marks

~_in Gmoup D post dates selec~ Dby last S ecure—
' ted candidate by
s el ected appli.
. cant

First Board held at COD,_- Agra on 4.3.2002

04 04 69 63
Second Board held at COD, Agra on 28.3.2002

04 ‘ - 04 69 ; 63
After further clar:i;ficat»ionv issued by Min, of
Defence, vide letter dated 9.4.2002, the marks
obtained by the applicant in the third Board
held at COD, Jabalpur is

04 o 04 81 78"

gciqnthe facts mentioned &ove it is clear that in all the




three occasions, the Board considered the case of the
applicant along with similarly placed cases strictly as per
the laid down procedure/policy on the subject, Since the case
of the applicant was .considered thrice and in all three
occasions he could not secure the top positién because of
more.deserving cases and none-availability of vacancies for
appointment,. applicant could noil; get a chance_ for a;ppoint_
ment on Compassionate groundgs and finally 'th.e'case was
rejected as pe‘i‘ ipvol-icy after third time., In viéw of this -
the OA does not merit consideration and is lidble to be

dismis sede

5. I have given careful consideration to the rival
contentions made on béhalf of the parties and I find that
the case of the applicant has been considered strictly as
‘per the 1aid down policy/schene by the Ministry of Defence,
His case has been considered on three occasions but the
@plicant could not be selected for appointment on compass-
ionate grounds becauseﬂmore deserving cases -able

and also there was non~-availability of vacancies eamarked

for the purpose,

6+ In view of the aforesaid facts, I find no merit in
‘this Original Application and the same is liable to be
- dismissed, Accbrdingly,; the Original Application is
dismis sed. No costs. A
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(Iq oFPe Sil’lgh)
Vice Chaliman
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